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INTRODUCTION 

I, the Chairperson of the Committee on Papers Laid on the Table, having 
been authorised by the Committee to present this Report on their behalf, 
present this their Twenty-Fourth Report. 

2. On examination of certain papers laid on the Table of Lok Sabha 
during the Ninth, Tenth and Eleventh Sessions (Eighth Lok Sabha), the 
Committee have come to certain conclusions in regard to delay in laying of 
the Annual Reports and Audited Accounts of the (j) National Federation of 
Industrial Cooperatives Limited, New Delhi for the year ended 30 June, 1983; 
(ii) Engineering Export Promotion Council, Calcutta for the year 1985-86 ; 
(iii) Hniversity of Delhi for the year 1985-86 ; (iv) North Eastern Hill Uni-
versity, Shillong for the year 1985-86; (v) Banaras Hindu University for the 
year 1985-86 ; (vi) National Seeds Corporation Limited. New Delhi for the 
year ending 31 May, 1987; and (vii) Oharat Process and Mechanical Engineers 
Limited and Weighbird (India) Ltd., Calcutta for the year 1986-87 and have 
made certain recommendations. The conclusions of the Committee are 
reflected in the Report. 

3. The Committee considered and adopted this Report at their sitting 
held on 16 March, 1989. 

4. A statement giving summary of recommendations/observations of the 
Committee is appended to the Report (Appendix). 

NEW DELHI; 
April. 1989 
Vaisakha, 1911(Saka) 

NIRMALA KUMARI SHAKTAWAT 
Chairman, 

Committee on Papers Laid on the Tab/e. 

(v) 



CHAPTER J 

DELA¥'IN LAVIN{} AUDITED ACCOUNTS AND AUDIT REPORT 
OF THE NAlTION6, L FEDERATION OF INDUSTRIAL COOPERA-

TIVES LIMITED, NEW DELHI FOR THE YEAR ENDED 
30 JUNE,t98J. 

The' Audited· Accotlnts and Audit Report of the National Federation of 
Industl'iaICeoJ'e'l"8tives Limited, New Delhi for the year ended 30 June. 1983 
weuJai4 l~etber with a dclaf"slatement and 'Review' on ahe Table of Lok 
Sabba- OIl 1 ,DCl;omber. 1987 -i,C". after aoout 44 months ·of the close of 
the accounting year. The aecouDUR& )lear l)f the Federation be gins 
from July and ends in June every year. The Annual Report for the period 
was laid earlier on 2 August, 1984 i.e. aflef 7 months of the close of the 
IICCOUntiftl ·period. . Pt shOUld not have taken more than 6 months as per 
recemlDllldittion of the Committee on Papers Laid contained in para 1.17 of 
their· First Rq>ort(FifrhLoIt Sabha). 

1.2. :.rhe statameat;:c,.plaining thernsons for delay reads as follows :--

"It is regretted that delay has occurred in laying the Audit RcpOJ t on 
the aQOOun1s of the National Federation of Industrial Cooperatives 
U4,. ~ew Delhi for the¥ear ended 30th June, 1983 on the Table of 
the House due to the following reaIOns :-

(i) The Accounts of the Federatioa are required to be audited hy 
the statutory auditors appointed by Central Registrar of 
Cooperative Societies. 

(ii) The Central Registrar of Cooperative Societie~ appointed tht: 
Statutury audJlors I' OJ undertaking the audit of tile accuunb of 
t.iM: Nalional Federation of Inclu&trial Cooperatives Ltd. for the 
year~ 1978-79 to 1981-82 on 10th November, 1982. 

(iii) The Statutory auditors could 1I0t audit (he accollnt', PI' lhe 
Federation for the year 1982-83 till the audit of the accounts 
for the year 1981-82 was completed a.nd audit report was 

-avaiJabie. 

-(iv) The audit repor,t :n respect of accounts of the Federation for 
the year 1981--82 was received in September, 1986. 
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(v) The reasons for delay in submission of audit report and audited 
accounts of the National Federation of Industrial Cooperatives 
Ltd., were explained to the Committee on Papers Laid on tbe 
Table of the Lok Sabha on 24th January, 1984 in the evidence 
tendered by Secretary and other officers of the Department of 
Industrial Development. The Government is anxious to get 
the audit work completed as early as possible. A time scIaedule 
for completing the audit w~rk for the years 1978-79to 1981-82 
was chalked out.. The audit .Reports fqr all tbese years have 
since been laid in botb the Houses of Parliament. 

(vi) The audit report for tbe year 1982-83 was submitted by the 
statutory auditors on 24th June, 1987 to the Fed.eration. 

(vii) The audit report had to be studied in depth by the Feder~tion 
which involved inviting comments of its branches loea.ted in 
Delhi and outside Delhi. .. 

(viii) As per provisions of Section 30 of the Multi-State . Co-operative 
Societies Act, 1984 and Rules thereof (Rule 20), annua.! report/ 
audit report is to. be submitted Nt AGM for coDsid~ratioD ~r 

adoption. But the Board bad been virtualO' not fundioning 
since January, 1987. In order to obviate any further delay, the 
audit report for the year 1982-83 is being laid on the Table of 
both tbe Houses witbout its being adopted in AGM,'" 

1.3. The Committee on Papers Laid on the Table had examined the 
delay in laying Annual Reports and Audited Accounts of the Federation for 
the years 1977-78, 1978-79 and .1979-80 and had made certain observations! 
recommendations in their Twentieth Report (Seventh Lok Sabha) pref>ented 
to Lok Sabha on 8 May, 1984, for compliance by the Ministry of Industry. 
The recommendations/observations made by the Committee .and the action 
taken replies thereto furnished by the Ministry of Industry on 7 August, 
1984 are as under :-

Obsenat ions/ recommendations 
made by the Committee in IMir 
~()th Rl'porl (7th [ok Sabha) 
presellrld to Lok Sabha on 
1I Ma)" 1984. 

2.16. The Committee are concerned 
to note that although the Annual 
Reports of th~ NtltiOllaI fecleratioq 

Action Token replif's furnished 
by the Mini.llr), of Industry on 
7th August, 1984. ! 

The Central· Registrar of Coopera-
tive Societies has s;nce appointed 
statutoI")'. auditors for undertakicg 



of Industrial Cooperatives Limited. 
New 'Delhi for the year 1977-711, 
1978-79, 1979-80, 1980-81 and 1981 ~ 
82 have already been . laid on the 
TabJe.of-Lok Sabhayet the Audited 
Accounts of that Federation in respect 
of those years are stilI to be laid. The 
Committee regret to find' that apart 
from the cm 'which seized records of 
the Federation for the' year 1976-77 
and kept the same for quite some 
time, the Central Registrar of 
Cooperative Societies who is responsi-
ble for the appointment of statutory 
auditors. did not act promptly on 
requests made to him for the appoint-
ment of statutory auditors. The 
Committee would like the Ministry 
of Industry to impress upon the 
Central Registrar of Cooperative Socie-
ties ttt~ need for early appointment of 
statutory auditors so that the accpuntll 
of the FcdcratiOQ ,are not only audited 
in time but also laid on the Table of 
the House within the stipulated period 
of nine months of the close of the 
accounting year. 

2.17. From the time schedule 
drawn up by the Ministry of Indus-
try ill ooD5liltati6n witb the statutory 
auditors for auditing of Aocounts for' 
tHe ycins' 1977-78. to 1981-82 the' 
Committee find that the statutory 
Auditors would take 6 months in 
each case. The Committee feel that 
since the accounts of all the years 
have been finalised by the internal 
auditors the time given to the statu-
tory auditors for carrying out their 
audit is not reasonable. If that 
scheaule is followed the Committee 

audit of the accounts C'f the hdera-
tion up to the year ]981-82. Thc 
statutory auditors have completed 
the Audit of the accounts of the 
Federation for the year 1978-79 and 
tbe audit of tbe accounts for the 
year 1979-80 is receiving their 
attention. The Central Registrar 
of Cooperative Societies will be 
reque~ted, at appropriate time when 
the audit of the accounts for the 
year 1981-82 is taken up by the 
statutory auditors, to appoint 
statutory auditors for the year 1982-
83 onwards. This will be vigorously 
followed with the Central Registrar 
so that no delay occurs on this 
account. 

The Matter bas been considered 
aaain in consultation witb the 
officials of tbe National Federation 
of Indumi.l Cooperatives Limited 
and the statutory auditors. It hall 
not been found feasible to reduce 
the time for auditing the accounts 
to 3 months as suggested by the 
Committee. However, in: view of 
the need fOr clearing backlog of 
audit of the 'accounts of the Federa-
tion as early as possible, the time 
schedule for clearing audit up to the 
year 1981-82 has been re-drawn, 



apptehe':d that the accounts of the 
Federation for the future years would 

never be laid on the Table in time. 
The Committee, therefore,recommend 
that the time schedule as drawn up 

should be re-conliidered and revised 
so that the auditing of accounts of 
the Federation by the Statutory 
Auditors is completed within the 
minimum possible time and in no 
('a~e it should exceed 3 months. The 
Committee would .. !so like to suggest 
that efforts be made to resolve·queries, 
if any raised by the Audit promptly 
through personal contacts and discu-
s,ions wit.h the Auditors imtead of 
resorting to protracted corre&pon-
dence. 

2.18. The Cummittee hope that the 
Ministry would take requisite steps 
ill t he matter and also keep a dose 
rapport with the Federation to ensure 
early finalisation and auditing of the 
accounts. 

2. J 91 The ,Committee trust that 
after clearing the backlog,tae Annual 
RepoFh and AI. udited Accounts of the 
Nat~lIal Federation of Illdllst.rial 
Cooper~ves Limited, New Delhi 
would be-Iaid on the Table of the 
House t-t)gether and within nine 
months of close of the a~ounting 

year as per recommendation made 
by the Committee on Papers laid on 
the Table in paragraph 3.5 of their 
First R:!port (Fifth Lok Sabha). 

which is indicated below: 
Year 
1979-8iJ 
1980-81 
1981-82 

To be completed_~ 
30th November, 1984 
21st March, 1985 
31st July. 1985 

The observations of the Committee 
for resolving audit queries througll 
penonal uontacts and discussions 
with the auditors rather than reSOI-
ting to protracted correspondellCe 
have been brought to the Botice of 
the Federation for necc!>sary action 
and compliance. 

An J'C.'Ssible eft'orts'shllln1e Made-for 
ea1ly fiuhsation Bird 8mhtitt~ of!be 
aooe.mts :rilfthe Federation. 

As soon '86 the badcleg of MId it of 
the accounts of the Fe*ratioftis 
comple,", neeeSlar:y .etioft··wtll be 

takCIB to place tOJetber witb.· die 
Annual R.-epons andebe Aoditrd 
Accouutsef the Federation -before 
ParuamGRt. 



2.20. the Committee regret to point 
out that the statements of reasons 
for delay laid alongwith the Annual 
Reports of the National Federation 
of Indus~rial Cooperatives Limited, 
New Delhi for the yearst98Q-81 
and 1981-82, are misleading as these 
do not bear any mention of the 
po;ition of the Audited Accounts of 
the Federation in respect of those 
years which had not been laid on 
the Table of the House. Since the 
Audited Accounts of the Federation 
had not been laid on the Table of 
the House. It was but imperative 
that the House was apprised of the 
position relating thereto. The Com-
mittee are constrained to observe 
that the statements of reasons for 
delay is devoid offufl. facts and have 
not been prepared with due care. 
The Committee need hardly pomt 
out that it is the respoDsibilityof 
ihe MiD~try .concerned to ensure 
thatia such cases, .the fiacts'stated in 
the statement of reasons for delay 
cover both the Annual RepOI;t and 
Audited Accounts of an organisation 
so that the House may identify the 
stages · ... here tbe delay occurred, and 
suggest' remedial 'measures, wherever 
neoessary. The Committee, there-
fore, desire the M·inistry of'lndustry 
to ~~ore'Careful in this regard 'in 
future. 

Noted for future. 

}.4. The Ministry of Industry (Department of Industrial Development) 
were requested to furniSH information aD· ultaapoi'llts.· 1lae ''Jl'Oints and 
repjiesthereto received OD 29, March, J 98&. aPelas1lllder : 



POINTS 

J. The dates when-
(a) the Annual Report of the Federa-

tion for the year ended 30 June. 
] 983 was laid on the Table of 
Lok Sabha; 

(b) central Registrar of Cooperative \ 
Societies was approached for 
appointment ofStatutorJ Auditors 
for auditing the accounts for 
the year ended 30 June, 198'; 

(c) statutory Auditors were appoin-
ted by the Central Registrar of 
Cooperative Societies ; 

(d) the Annual Accounts for the year 
ended 30 June, 1983 were com-
piled and were ready for being 
handed over to the Statutory 
Auditors for auditing; 

(e) the accounts were actually handed 
over to the Auditors ; 

(f) the aUditing of accounts 
commenced and the time taken by 
the Auditors; 

(g) the Auditors furnished final Audit 
Report to the Federation ; 

(h) the Annual Report IUld Audited 
Accounts together with the Audit 
Report were placed before the 

IlEPLIF.S 

It was laid on tbe Table of Lok 
Sabha on 2.8.84. 

Cen'tral Registrar of Cooperative 
Societies was approached on 
27.2.85. 

Statutory Auditors for auditing 
of accounts of the Federation 
for the cooperative years, 1982-
83, 1983~84 and 1984-85 were 
appointed on 25.9.85 . 

• ," >" 

The annual 'accounts for the 
year ended 30.6.83/ wereeOtn-
piled and were ready for being , 
handed aver to' the 'Statutory 
Auditors for auditing on 23,2.87 

The accounts were acfually 
banded over to A uditors on 
8.4.87. 

The statutory Audjtors started 
routine checking of accounts on 
27.1.86 and completed it on 
11.,3.86. They started finalisa-. 
tion of accounts on 8.4.81 an,d 
the report was submitted by 
them on 24.6.87. 

24th June, 1987. 

Annual Report for the year 
1982-83 was placed before the 
Board of Directors on 16th June, 
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Annual General Meeting of the 
C0'II~rany ; 

. i 

(i) Annual Report and Audited 
Accounts were taken up for trans-
lation and printing and time taken 

. in it ; 

(j) the' Review.' rep~rt was prepared 
and furnished to the Ministry of 
Industry; 

(k) delay statement prepared and 
submitted to rite Ministry/Depart-
ment ;"and 

(J) Annual Report and Audited 
Accounts together with Review 
and delay statement were sent to 
the Ministryof Industry for laying 
on the Table of the House. 

'II. The reasons for 110t laying Annual 
Reporl and Audited A,ccounts to-
gether.on the Table of the House, 

1984. Audited ~eport fo.r the 
same y~ar could not be placed 
before the BOllrd as it had 
ceased to be effective, when the 
Report from. Statutory auditors 
was received i.e. 246.87. The 
AGM was also not held after 
the receipt of the Report. 

Hindi version of the Annual 
Report was submitted to the 
Ministry on 26th July, 1984 and 
Hindi version of Audited Report 
was submitted to the Ministry 
on 21st October, 1987. 

Review report prepared by the 
Ministry was submitted along-
with the Annual and Audit 
Reports on 31.7,84 and 27.11.87 
respectively. 

Delay statement prtpared by 
the Ministry was submitted 
alongwith the An~ ... al and 
Audit Reports on 31:7.84 and 
27.1 1.87 respectively. 

Annual Report was sent to the 
Ministry vide NAFIC's letter 
dated 30.6·84. 

Audit Report was sent to the 
Ministry by the NAFIC on 
ll .. 8n 

It was explained (n the Annual 
Repolt of the NAFIL for the 
year 1982-83 that the Audit 
Report would be laid separately 
before the Pa~liament in order 
to obviate the del)'. 



Uf. The latest position or the Annual 
Report and Audited Accounts of 
the Company for' the years ended 
30 June. 1984. 30 June. 1985. 30 
June. 1986 and 30 June. 1987. 
When tbest are eJtPected to be 
placed before Parliament? 

IV. The reasons "for Ddt complying 
with ther.ecommeadatiens o(the 

'Conuai&tee ,oa.Jl¥en..J.aid oa.-aac. , 
.'Iablc of Lok .iaWaa. ,~ntained in 
pa~s.,2.6 .w2.ao .of ,a.beir Twen-
tieth. ae~ .CScWotb Ji"ot Sabha) 
presented to Lok Sabha on 8 May, 
1984. 

Annual Reports for the year 
ending 30.6.84. 30.6.85 and 
30.6.86 were laid on the Table 
of the House on 23.4.85, 6.5.86 
and 24.3.87. The Annual Report 
for the year ending on 30.6.87 
is still awaited from the 
Federation. 

Audit Report ·for the year 
cndiHl,JO.6;14 is ftady to be 
pleeecl before the Board of 
Directors! AGM for its adoption. 
The Audit Report for the year 
ending 30,6.85 is under compila-
tion. Statutory Auditors have 
not been appoiJIted so far as 
Audit 'Ileportsfortbe years 
ending 30.6.86 llnd 30.6.87 are 
concerned. 
From the instructions circulated 
by ,the Deptt. of ,Parli .. en-
tuy IAfrain -in Apr.iI,. 1981 it 
become c1ear,dlat .the, Annual 
Reports and Audit Reports of 
the Federation were to be placed 
before Parliament. At that time 
there was baatloJ of 4 yean of 
the audited of the accounts 
for the.)'eus 1978-79, 1979-80, 
19&0.81 and 198 l-B2 to be laid 
on..the J;ableot:-the.HoliBe. The 
Central Registrar of Coopera-
tive Societies appointed the 
Statutory Auditors for under-
takiug the audit of the 
accounts of the National 
Federation of lndustrial 
Cooperatives 'Ltd.' for the 
years 1978-79 to 1981-82 on 
10th November, 1982. The 
Statutory Auditors could not 
audit the account. Qf the 
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, j 

...... ;, 
'j,il1fl'; .l 

:;ai!m: 
!. 

j'V. > The remedial measures taken or 
, .. ', ., proposed to be taken to ensure 
; ";'; laying of Annual Reports and 

:JE Autlited Accounts (If the Federa-
tion within the stipulated period 
Of nine months from the close of 
the accounting year, in future. 

Federation for the year endiq 
30th June, 1983 till the audit ()( 

,the accounts for earJier yeaR 
were completed and audit 
reports were made avaiJable. 
Audit Report in respect of 
accounts of the Federation f.r 
the year 1981-82 was received 
in Septemuer, 1986. A time 
schedule for completing the 
audit work for the year 1978-79 
to J 981-82 was chalked out. 
The audit reports for all these 
years have since been laid. 

The Board of Director of the 
Federation had ceased to be! 
effective in 1987. Election ..... 
the Board were held on 26th' 
February, 1988 and it is hoped 
that the position will impmve 
repidly. The progress will be-
monitored with a view to-
bringing the position up-to-date. 

1.5, The matter was considered by the Committee on Papers laid on 
the Table at their sitting held on 14 September, 1988. 

1.6. The Committee are concerned to note that the audited aeeouats 
and andit report of the National Fedcration of the Iodustrial Coope ratiteS 
Limited, New Delbi for the cooperative year 1982-83 were laid 00 the Taltle 
of Lot Sabha after a dclay of about 44 months and the aDDual report of the 
Federatioo, wbich was required to be laid alongwith tbe aodited accouDts .ad 
audit report, was laid separately with a delay of about 7 mooths. The 
documcots of the Federation for the cooperative year 1983-84,1984-85,1985-86 
and 1986-87 arc yet to be finalised and laid on the Table of the House. The 
Committee are uohappy to note that tberc was delay almost at every stalc Of 
flualising the aDOua) accouuts and tbere has beeu delay ill the matter, year after 
year. The Committee get an impression tbat the Ministry of Industry have 
not taken any positive steps to rectify the position anti the Federation hu bee. 
allowed to go in its own way in complete disregard of the guidelines I.id dcnna 
by the Committee from time to time. 
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1.7. The Committee regret to DOte that their earlier recommeaatia. 
contained in para %.16 of tbeir lOtb Report (7th Lok Sabba) do not see. to 
bave been acted upon even thougb the Ministry had then assured tbat neeeaary 
remedial steps would he taken. The Committee reiterate tlleir earlier 
recommendation and stress tbat all out efforts should be made to stre ...... 
the procedure followed in tbe Federation to ensure tbat the annual repor1ll ... 
audited accounts are placed together before Parliament witbin 9 months of tile 
close of the accounting year in fnture. 

t.8. Tbe Committee also urge upon the Ministry to involve thelDSelftl 
in thc affairs of tbe Federation and draw up a realistic time schedule f. 
completion of eacb stage of finalisation of annual reports and andited acc:ollDt8 
in respect of every year in arrears and monitor it at least at the leyel of 
Divisional Officer in tbe Ministry and see that tbe backlog is cleared wlthoat 
loss of furtber time. 

1.9. Tbe Committee are unbappy to note tbat tbe audited acconnts ... 
audit report of the Federation for tbe year 198%-83 were laid on the Table of 
Lok Sabba witbout being considered and adopted by the ADDual General 
Meeting of tbe Federation. Tbt' Committee feel tbat tbis was quite irrepI ... 
and not in keeping witb tbe norms and the established procetllD'e. TIle 
Committee therefore, suggest tbat the aDDual report and andited aCCOlUlts of 
tbe Federatiou should invariably be get adopted by tbe Annual General Meet .. 
before placing on the Table of tbe House, in order to avoid criticism at • 
later stage. 



CHAPTER II 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE ENGINEERING EXPORT PROMOTION 

COUNCIL, CALCUTTA FOR THE YEAR 1985-86 

The Annual Report and Audited Accounts of the Engineering Export 
Promotion Council, Calcutta for the year 1985-86 were laid on the Table of 
Lok Sabha on 15 December, 1987 along with Review and delay statement. 

2.2. In terms of recommendation of the Committee on Papers Laid on 
the Table contained in paragraph 4.16 of their Second Report (Fifth Lok 
Sabha), these papers were required to be laid on the Table of Lok Sabha by 
31 Decemb.er, 1986 i.e. within 9 months of the close of the accounting year. 
Thus, the period of delay involved in this case worked out to II! months. 
In the delay statement the reasons for delay had been explained as under :-

''The laying of the Annual Report before the Parliament has been 
delayed due to the fact that the same was to be adopted at the 
Annual General Meeting of the Council. This meeting was held 
on 14th November, 1987 and could not take place earlier inspite of 
best endeavours made by the Council." 

2.3. On 17 December, 1987, the Ministry of Commerce were requested 
to furnish information on certain points. The points on which the infor-
mation was sought and replies of the Ministry of Commerce thereto were 
asunder :-

POINTS 

I. The dates when-
(a) C&AG was approached for 

appointment of Statutory Auditors; 

11 

REPLIES 

The Engineering Export Pro 
motion Council appro~ched 

Ministry of Commerce for 
approval of a Panel of Statutory 
Auditors vide their letter dated 
7th January, 1986. 
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(b) Statutory /1 uditors were appointed 
byC&AG. 

(c) the Annual Accounts were com· 
piled and were ready for being 
handed over to the Statut·>ry 
Auditors for auditing; 

(d) the accounts were handed over 
to the Auditors; 

(e) the auditing of accounts 
commenced and the time taken 
in it ; 

I. (f) queries, if any, raised by Slatu-
tory Auditors ; 

(g) queries of the Statutory Auditors 
resolved ; 

,(h) the Auditors furnished final 
Audit Report to the Company/ 
Organisation ; 

(i) the Annual'eport and Audited 
Accounts together with the Audit 
Report were placed before the 
Annual General Meeting of the 
Company; 

(j) Annual Report and Audited 
Accounts were taken up fur trans-

'lation and printing and time taken 
in it ; 

The panel of A uditors was 
approved and conveyed to 
EEPC vide letter dated 30th 
January, 1986. Subsequently, 
!. uuitors were appointed by the 
COUl!cil after getting the Govt. 
approval ratified in the Annual 
General Meeting of EEPC held 
on 30.10.1986. 
The annual accounts wcl'e com-
piled after appointment of 
auditors and were ready by mid 
December, 1986 for handHQ~ 

over to Auditors. 
-;~.:, .. 

The annual accounts fQr .1985-
86 were handed over to Auditors 
in December, 1986. 
The auditing of 

" 

. : .~ 

accounts 
commenced in mil Decembe{, 
1986 and ended by second ... e~ 
of March, ]987. 

queries raised by the Auditor's 
were resolved by the working 
Committee of the Council in its 
meeting helli on 27th March, 
1987. 

the Auditors furnished the final 
report to EEPC on 27th March 
1987. 

The EEPC placed the Annual 
Report and A udited Accounts 
together with the Audit Report 
before its Annual General 
Meeting held on 14.11.1987: I 

Translation and printing of the 
Annual Report and Audited 
Accounts were taken up in 
April, 1987 and was completed 
by the first week of June, 1987. 



(k) the 'Review' report was prepared 
and furnished to the Ministry! 
Department; 

(J) delay statement prepared and 
submitted to the Ministry/Depart-
ment; and 

(m) Annual Report and Audited 
Accounts together with Review 
and delay statement were sent to 
the Ministry of Commerce for 
laying on the Table of the House. 

II. The latest position of the Annual 
Report and Audited Accounts of 
the Company for the year 1986-
87. When these are expected to 
be plal:ed before Parliament? 

No such review report was pre-
pared by the Council in the 
context. 

The Council did not prepare any 
delay statement. The Ministry 
had constantly been reminding 
Council to expedite the sub-
mission of the Report as well as 
to apprise the latest position. 
The delay in holding of the 
Annual General Meeting for 
want of Govt. decisions on 
certain amendments of the 
Articles of the Association of the 
Council also attributed to the 
delay in submission of the 
report. 

The Council furnished the 
Annual Report and audited 
accounts of the Council for 

1985-86 to Ministry on 16th 
November, 1987. 

The Working Committee of the 
EEPC has already approved the 
accounts of the Council for 1986-
87 in its meeting held on 
21.1.1988. The ADDual Report 
is being placed before the aext 
meeting of the • W«1:iDa 
Committee of the Council fer 
approval. These A«oont., 
Report arc expected to be rati. 
fied in the next Annual.Gene .. 1 
Meeting of the EEPC sclJecbdcld 
for September, 1988. Extension 
ofitime for laying these Reports 
on the Table of both the Houles 
has been asked sepa1'ately 'ft-em 
botb the HOllieS. 
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In. The remedial measures taken or 
proposed to be taken to ensure 
laying of Annual Reports and 
Audited Accounts of the Company 
within the stipulated period of 
nine months from the close of the 
accounting year, in future. 

IV. Whether the Annual Report!; and 
Audited Accounts of the preceding 
years 1982-83, 1983-84 and 1984-
85 were laid on the Table of the 
House in time. If not, please give 
details. 

The Council propose to hold its 
;l2nd (1986-87) and 33rd (1987-
88) Annual General Meetings 
on 30th September, 1988 with 
a gap of 2 hours. This action 
would correct the EEPC's delay 
in submission of Reports on the 
Table of both the Houses, in 
future. 

There was delay in submission 
of Annual Reports and Audited 

Accounts of the EEPC. for 1982-
83, 19~3-84 and 1984·85 due to 
the facts that these reports were 
to be adopted at the Annual 
General Meetings of the Council. 
These meetings could not take 
place within the statutory time 
of submission of the Reports to 
the Lok Sabha/Rajya Sabha. 
Corrective measures have, how-
ever, now been taken by the 
Council to avoid any such delay 
in future. 

2.4. The matter was considered by the Committee on I'apers Laid on 
the Table at their sitting held on 14 September, 1988. 

2.5. The Committee are eOllCeraeci to IIOt that the A .... t Report aad 
A .... AeeMBts or the Eaataeeriag Export Promolio. COIUlCU, Calcutta for 
tile year 1985-86 were I'" .. tile Table of Lok Sa'" after a delay of about 
III moIdba. TIIese 'oe ___ for the a.bsequeDt year 1986-87 whic:b were due 
for laylat by 31 Deeeaber, 1987, are yet to be laid. The positiOD or the 
tIoaIme.ts pertaiDiDa to the earlier years was DO better as these were ueverlaid 
.. tile T~bIe or tbe IIoIIse witId. the sclteduled period of 9 lDoatlls of tlte close 
., tile M'lCOUIItIq year. 

2.6. Ia the tIeIay IItate8aeBt laid oa the Table aIoagwitll tlte AIIIIuJ Report 
aM A...... Aeeouts of tile Coucll for the year 1685-86. the Milaistry IlaYe 
....... f.,u _taU, as to Itow tile processi8g of aeeoats was delayed at 
dlft'ereat stqes ucIII as eoaapllatioa or &CCOII1ItS. appoi8taaeat of Statutory 
Audlton, A ....... or aeeoats, resolYi81 of A.lit qaeries, IIoWi8g of AMuI 
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GeIler.1 MeetiDg of the Collllcll, transl.tion/prilltiq of the A .... I Report 
ad Aadited Accouuts etc. In the .bsHce of these det.ils. it is DOt possIltie to 
icIeIttify the st.ges where the del.y .ctu.lly took pl.ce .nd where remedial 
measures need be t.keD. 

The Committee, tberefore, recommend tbat iD the st.tement of reasoas for 
deI.y Government shoald iavariably incorporate fall det.ils .bout del.y .t 
different stages of fin.tisation of AnDual Report aad Aceo_ts to en.ble tile 
Committee to pin-poiDt tbe areas of delay .nd suggest remedi.1 me.SUftS. 

2.7. The Committee also find from the .dditiollal iDform.tioa f_1IisIIed by 
the MiDistr)' of Commerce tb.t the p.nel of Statutory Auditors w •• '"I'OYM 
and C04Iveyed to EEPC on 30 Jann.ry, 1986 INd the .ppoilltmeM of tile 
Statutory Auditors was actually made after obtainiDg r.tifteation of tllr Auual 
General Meeting of the CoulICil held on 30 October .. 1986 i.e. after a I ... of 
9 moatm. The annual accoants were tompiled alter appoiatmeat ol.adlton 
aad these wcre banded over to Auditon only In December. 1986. There w. 
tbu.. avoidable delay in tbe appoiJltment of .... llor. • •• Iso I. eo.pll .... of 
accoUDtS. The Committee, tberefore. reeommend lh.t the MiDlstry of 
Commerce shoald take immedi.te steps to evolve some procedure Ia eonsaltatioa 
witb the Comptroller .nd Auditor GeIK'r.1 01 Indi •• nd the EqiIIeerllll Expert 
PromotioD Council to ensure that the Statutory Audlton are .ppoIated with 
utmost promptitude and compilation of aDDual aceoUDts is DOt delayed. 

2.8. The Committee fartber fiud from the lafo .... tioD flll'Dlslled by tile 
Ministry of Commerce tbat the Coancil took aboat 111 months ID compO.tloll 
of the .ccoaDts.s .g.ID!!t 3 moaths earUer prescribed by the Committee oa 
Papers Laid for the porpose. Thea the Statutory Auditors took .bout 3 .... .. 
la .aditiDIl of those .ccouats. Thereafter. aaother period of 71 ...... w. 
taken in placing the Annual Report .nd Audited Accouts before Au ... 
CeDeral Meeting of the Council. The Committee are of the oplalon that tile 
Miaistry of Commerce took DO c.re to parsue the matter wltb tile CoancU •• 
• 1I0wed them to t.ke their own time. The Committee h.ve DO doaltt tIIat had 
the Miaistry followed up the matter with tbe CoulICiI. tbe tbiIIp c:oaId ba,e 
moved quickly and aDnecessary delay .voided .t many stages. The ColDllllttee 
desire that the Millistry of Commerce should DOmin.te lOme senior of6c:er In 
the Ministry to oversee this particul.r item of work in the CouneIl wltIa • new 
to ensure tb.t in future tile required doea .. eDts .re placed before PuU .... 
withill 9 moatln of the dose of the .ceo.H., year. 



CHAPTER 01 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF UNIVERSITY OF DELHI FOR THE YEAR 

1985-86 

The Annual Report and Audited Accounts of University of Delhi for the 
year 1985-86 were laid on the Table of Lok Sabha on 19 November, 1987 
alGnlwidl a copy of 'Review'. 

3.2. In terms of recommendation of the Committee on Papers laid on 
tlNlTaWe made in paragraph 4.16 of their Second Report (Fifth Lok Sabha). 
tlaeledocuments were required to be laid on the Table of Lok Sahha by 31 
December, 1986. Thull there was delay of about JOl months. 

3.3. In the delay statement, the reasons for delay in laying the Annual 
Report and Audited Accounts were explained as under :-

"The work relating to the preparation of the Annual Report 
commenced soon after the admission rush was over sometime in 
middle of AUlust, 1986. However, since the University had. 
besides a number of faculties and departments. 68 Colleges affiliated 
to it including the Royal College at Kanglung, Bhutan. It had 
taken considerable time to collect the information from these 
institutions. The University collected the material. analysed 
rearranged, edited and printed the English version of the Annual 
Report and after obtaining the approval of its Executive Council, 
submitted the same to the Court for its approval. However. a 
meeting of the court could not be held earlier than the last week of 
August. 1987. Thereafter. the University submitted copies of 
English version to the Ministry, which were received on 1.9.87. 
The University took some time in translating and preparing Hindi 
version of the Annual Report and sent the same to the Ministry on 
11.9.1987. As such both the versions of the Annual Report of the 
University could not be laid before Parliament so far." 

3.4. The Ministry of Human Resource Development (Department of 
Education.l were requested to furnish information on certain points on 15 

l' 



-
January, 1988'. m replies to the points received thereto on 28 March, 1988 
are'as tlnder :-

POINTS 

I. Dates when-
(.; C&AG was approached for 

appointment of Statutory 
Auditors; 

(I)' Statutory Auditors were 
apppinted by C&A. G. ; 

(0) ..... · ....... 1 ~ .. were 
~""and: were bdded 
over telthe StatutOry Audi-
tors for auditing; 

(d) the auditing of accounts 
commenced and the time 
bikeD iait ; 

(e) Q\leriea, if 8DJ~raised by 
S&atutory Auditors ; 

C{) queries,. of th. StatP&ory 
Auditoli rcaol9Cd ; 

REPLIFS 

In this connection Section 39(0 of 
the Delhi University Act, 1922 are 
reproduced below:- "39(1) The 
Accounts of the University shaU, once 
at least in every year at intervals of 
not more than 15 months, be audited 
by the Comptroller and Auditor 
Genera.l of India. 

(2) The accounts when audited, shall 
be published in the Gazette of India 
and a copy of the accounts together 
with the audit report shall be submitted 
by the Univers:ty to the visiter". 

The C&AG has nominated t~ 
Director of Audit, Central Re¥CIIlues. 
New Delhi to audit the accounts of 
the University, on his behalf. 

12.8.1986 

The auditing of accounts commt.rlced 
on 20th August, 1986 and was comple-
ted on 6th October, 1986. 

Replies to the audit memoranda were 
given when the audit was in progress, 
the draft report was diacus&ed with the 
Audit Party on. 7th October. 1986. 
The draft Audit Report was received 
~ the University on 20th November, 
19186 and a reply to the same was sent 
to-the DACR on 5th December, 198(;. 



(g) the Auditors furnished final 
Audit Report to the Com-
pany/Organisation ; 

(h) the Annual Report and 
Audited Accounts together 
with the Audit Report were 
placed before the Annual 
General Meeting of the 
Company; 

(i) Annual Report and Audited 
Accounts were taken up for 
translation and printing 
and time taken in it ; 

(j) delay statement prepared 
and submitted to the 
Ministry/Department; and 

(k) Annual Report and Audited 
accounts together with 
Review and delay statement 
were sent to the Ministry 
of Human Resource Deve-
lopment for laying on the 
Table of the House. 

(II) The latest position of the 
Annual Report;and Audited 
A ccounts of the University 
for the year 1986-87. When 
these are expected to be 
placed before Parliament. 
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Received on 12.1.1987 vide DACR's 
endorsement No. CA-II/2-2/DU/SAR/ 
86-87/916 dated 8.I.1987. 

The meeting of the University Court 
was last held on 9th August. 1986 I.e. 
before the final report was received. 
The report and annual accounts for 
year 1985-86 will be placed before the 
University Court in its ensuing meeting. 

Hindi versions of annual report for the 
year 1985-86 was printed during June/ 
July, 1987. Annual a~ounts were 
taken up for Hindi translation in 
November, 1986 and completed in 
December. 1986. The translation of 
Audit Report is done by the DACR's 
office. 

The delay statement was prepared and 
submitted to the Ministry vide Uni-
versity letter No. IA dated 11.2.1987. 

English version on 30th January. 1987 
and Hindi version on 11th February, 
1987. Copies of the Annual Report 
were sent to the Ministry on 28th 
August, 1987. 

The English version of the Audited 
Accounts of the University for the 
year 1986-87 has already been sent to 
the Ministry of Human Resource 
Development vide letter No. IA dated 
8th January 1988 and Hindi version of 
Audit Report is still awaited from the 
DACR, New Delhi. The Annual 
Report for the year 1986-87 is at the 
MVance stafe of finalisatiOll, 



Ill. The remedial measures 
taken or proposed to be 
taken to ensure laying of 
Annual Reports and 
Audited Accounts of the 
University within the 
stipulated period of nine 
months from the close of 
the accounting year, in 
future. 
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All possible efforts were made to 
adhere to the prescribed schedule. 

3.5. The matter was considered by the Committee on Papers laid on the 
Table at their sitting held on 14 September, 1988. 

3.6. Tbe Committee note that tbe delay of about 10! montbs in layin& 
tbe AnDual Report and Audit Accounts of tbe University of Delbi for the year 
1985-86 occurred maiDly 00 account of 10Dg time takeD by tbe University ill 
compiiatioD of aecounts and getting tbe documents translated in Hindi. Tbe 
Committee note worth satisfaction tbat tbere was not mucb of delay in laying 
ill Parliament tbe Anoual Report and Audited Acconots of tbe University for 
the year 1986-87. 

3.7. Tile Committee recommeDd tbat the Ministry of HumaD Resource 
Developmeat (Departme.t of Educatioo) should iD consultation witb the 
University of Delbi draw up a time bound programme for completion of 
dill'erent stages of the Annual Reports aDd Audited Accounts. Senior officers 
ia the Ministry and the U.iversity sbould be made responsible to ensure tbat 
the documents are completed in all respects aDd place before Parliament 
wUbiD tbe stipulated period of 9 montbs from the close of the accounting year. 
The Committee would like to be apprised of the action taken in the mattel'. 



tHAPTERIV 
DFLA Y IN L"'-YING AUDITED ACCOUNTS OF THE HOkm-

EASTERN HILL UNIVERSITY, SHILLONG FOR-THE 
YEAR 1985·86 

The Audited Accounts of the North-Eastern Hill University,. Shillong for 
t he year 1985-86 were laid on the Table of Lok Sabha on IO December, ]987. 

4.2 In terms of the recommrndation of the Committee on P..,a'1i Laid on 
the Table made in paragraph 3.5 of their First Report (Fifth Lok Sabha), 
these documents were requi red to be laid within 9 months of the close of the 
accounting year. Thus there was a delay of eleven months. The Annual 
aeport and 'Relliew' were not laid on the 1'able of ·the HOU6Cc8longM:th the 
Audited Accounts. 

4.3 In the delay statement the reasons for delay were explaindd as 
'UDder :-

"The Annual Accounts of the North-Eastern HiD U.ni¥ersifY~ f~ UJe 
year 1985·86 and the A udit Report thereon were rcquiJCd to be ]~d 
before both the Houlie of Parliament by 31.12.86. However, these 
documents could not be laid before, Padiamot,,"y "e pa:a:ribed 
da,te. A statc,ment indicating in c)utollOlo8K:aI·.a'der ... ' ..... ..4>f 
finaJisfltion of the accounts of4he Univeraity,is !ina Wow :-
I. Dat~ of finali~&tion of Aocounl!B-'30J9:86 

'2. Submission of'accountS to·A\Jdit-.:.20.10;86 
3. Receipt of Draft Audit Report-:-14.5.87 

J 

4. Replies given to Aud..itquer4es-l6~.117 
5, Reeeipt of final Audit Report-30.7.87 
6. Translation and printing of Annual 

Accounts. English version-(:.1O.87 
Hindi version-]7.10.87 

7. Adoption of Annual Accounts by 
appropriate University Authority.-4.5.87 

4.4 The Ministry of Human Resource Development (Deptt. of Educa-
tion) were requested to furnish information on certain points. The points 
on which information was sought and replica received thereto are .. under ;_ 
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ltOINTS 

-t. The dates 'When-

(a> C&AG was approached for 
,appaiDUnent . of -StatuMlY 
Auditors; 

(b> Statutory AuditoJ'l..wcrc 
appointed by C4AG ; 

(c) the Annual ~uDts ~ere 
com piled and wer~ ready 
for being banded over to 
the Statutory Auditors for 
auditing; 

(d) the auditing of accounts 
commenced aild the time 
taken in it ; 

(.) Auditora r.FBisbtHUioal 
..... ~,~t . to the 
CompanY'Organisations ; 
and 

: (n ,.delay statement prepared 
aRel lbbmiKed to the 
Ministryldep.tlment. 

B. '~ may /llso state the 
reasons for not laying the 
,~~~"',""jow 

.. akrg.,-wjdl, . 'lut~.D8P1 
~ a4~"·oIf=POrt. 
oa,.- T .... e. ,·of. "ok 
-Sabba. 

REPLo:$ 

26.5.13 ~as 1* 1WJIOl!iIion.drSection of 
29(J).oftbe NHJI:'AUI;H")~ct No. 
24 of I!9J.J). 

1973-74 

30.9.86 

Date of commencement-l!O' 10.1986 
Time taken-4 months. 

30.7.1981 

20.10.1987 

The University comprises of 5 different 
campuses located in far flung areas of 
three separate States of the region 
which resulted in delays in obtainin, 
returns from the different centre •• 
The dearth of trained manpower in 
the region adds to the problem. It 

. took lot of time to settle the 
discrepancies in the returns received 
from different campuses by COtrelpon-
dence. An these factors account for 

: QOIIt .............. "ull,aeport ....... 



m. The latest position of the 
Annual Report and audited 
A(:counts of the University 
for the year 1986-87. When 
t.heIe are expected to be 
plac:ed before Parliament ? 

IV. The remedial measures 
taken or proposed to be 
taken to ensure laying of. 
Annual Reports and 
Audited A(:COunts of the 
University within the 
stipulated period of nine 
months from the dose of 
the a(:counting year in 
future. 

(a) The preparation of the Annual 
Report for the year 1986·87 was under 
proc:ess. 

(b) The Statutory Auditors had 
completed auditing of the accounts 
for the year 1986-87 on 3.11.88 Reports 
were awaited. 

(c) Annual Reports-Special efforts 
were made to compile the Annual 
Reports in time. 

(b) Annual Accounts-The remedial 
measure proposed for completion of 
Annual a(:COUllts to maintain the target 
date of laying are as follows :-

I. Cash sections would be required to 
send a statement of expenditure along· 
with relevant vou(:hers to the Compila-
tion Section at each week end. 

2. Monthly compilation would be 
completed by th,e 10th of the fol1owing 
month. 

3. The outstation Campuses/Col1eges 
would be required to render monthly 
accounts by the 10th of the following 
month and the final accounts by 1st 
week of May fol1owing the 'accounting 
year. 

4. Computerisation of financial opera-
tion may be considered for adoption. 

4.5~,· The Ib&tter ... ·OODSidered by the Committee on Papers Laid on 
the Table at their Bittiog held On 14 September 1988. 
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4.6. The Committee note that the Audited Acc:onnts of the North-Eatera 
HHI University, Shillong for the year 1985-86 were laid on the Table of Lot 
Sabha after a delay of 11 months and tbese docaments for the sallleque.t year 
1986-87 are still to be laid. Tbe Annual Report and 'Review' were also DOt 
laid alongwith the Annual. Accounts for tbe year 1985-16. From the Wor-
mation furnished by the Ministry of Hnman Resource Deftlopmeat (Depart-
ment of Education) tbe Committee find that the delay occurred at the stages of 
compilation of Accounts and tbeir auditing. It bas beea furtber stated tbat 
Annual Report and 'Review' could not be laid aJongwith the Annual Accoats 
as tbe University comprised of 5 different campuses loated ia far O .. ·area. 
of three separate states of tbe region wbicb resulted ia _lay ia coUeetiat 
returns from these Centres. 

4.7. The Committee recommeod diat the relev .. t documeats .... 
always be laid in time and in order to comply witll tile requirement or the 
Ministry concerned should draw up a time schedule for each stage i.e. c ....... _ 
tion of Annual Accounts, their auditing. submission of audit report by Auditors, 
convening of appropriate authority for adoption of the documeats, traDllatlon 
priDting and layinl of annual reports and Aodlted Accounts of the Ugj.enl'; 
on the Table of the House. The Committee are also of the view that all tile 
relevant documents i.e. annual report. Audited Accounts, 'Review' should I.varl-
ably be laid togetber. Tbe Committee also desire that the Ministry In cORSulta-
tion with tbe University sbould streamline tbe procedure alld easure tbat the 
documents are laid before Parliament in time ia future. 



ClIAP1'Iil v 
'fJf!t9l¥''lM1LAYJl«)' OF' A'NNOAL Xln'ORT OF BliNAkAS 

·mNDC'tJ'NTVl!Rstn' FOR 1'H~ YEA'R 1985-86 ON THE 
TABLE Ot< 'L'OK SAUHA' 

~A""""'''''''t·CJf,· ..... lfi'''' UaiYersity Mr tile yetU'11985S8fr 
WOlO, ..... dill 'I'UMroflLet·SUIIII a.'.25~2.lSl. af4llll!Wi'''' a copyofDeMy 
St .......... " ....... . 

5.2. In term. of the recommendation of the Committee on Papen Laid on 
th .. ~~._ ......... fb 3.S.'of".it4"1 Ileplllltf(ftftl lek SabIta). 
th_ .. ,.... .......... "'Itceeo ...... a_ Ttlblo wi'" ~'lMlltbs'of dca, 
of ~ •• iOl\YfM.;.f\by ·3~"'1 It86. 11bua, tkrewa. a·d.,of" a.,..w. ... _., 

5:3'., ~ t~ .dCl~): It~&emc~ the (eaBOlli for del~, in .layiq the Aaaui. 
Repprti wc~ eltpJaiacd 'I! ~der : 

-rtt~'1Ia~'HiriaUt)'iliVcnity Act docs not provide for.COJJlQiIa-
\ don Mih' Annual 'Report. lIowever. a decision was taken in March, 
'I m~l&r· 'laying ofXdnual Reportl of the Univenitl. from the year 
1977-78 before both' the fl'OU8C8 ofl'ai1iament.Tlie Annual Reports 
upto the year 1984-15 have already been laid before Parliament. 

The University was able to collect relevant information from itl 
various Departments and affiliated Colleges for compilation of the 
Annual Report for the year 1985-86 by the end of January, 1987. 
Thereafter. the collected information was proccued and compiled 
in tbe prcacribcd format. It'. rc-checking, editing and typiq was 
started after Scp&cmber, 1987. )be English venion of the Report 
was received by the Ministry in the middle of December, 1987. 
Further time wu taken in getting the Hindi version of the Report 
ready and cyclostyled. The Hindi venion was received by the 
Ministry in the lut week of January, 88. 

For the re&IODJ stated above. it has DOt been pouible to lay the 
Report before Parliament earlier." 
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5.4. In this connection, the Minis,ry of Human Resource Development 
(Department of Education) were reqursted on 7th March, 1988 to furnish 
information on certain points. The points on which the information was 
sought and the replies furnished thereto on :>Olh M'arch. 1988 by the Depart-
ment are as under :-

POINTS 

I. The dates when-

(a) the Annual Report was 
compiled. 

(b) the Annual R~port ,..as 
placed before the Annual 
Gf'neral Meeting of the 
University. 

(c) the annual report was 
taken up for translation 
and printing and time 
taken in it ; 

(d) annual report tugether with 
Review and delay state.lW!nt 
were sent to the Ministry 
of Human Resource Deve-
lopment for laying on the 
Table of the House. 

REPLIES 

The material for incorporation in 
Annual Report of the University for 

; , 1985-86 could 'be 'collected from various 
. Departments and affiliate Colleges by 
the end of January, 1987. Thereafter. 
the information was processed and 
compiled in the prescribed format. 
Its re-checking, editing and typing 
was started after September, 1987. 

The Annual Report 1985-86 was 
approved by the Vice-Chancellor on 
12.12.87 in exercise of his power under 
Section 7(c) 5 of the BHU Act, 8S the 
Executive Council was not in session, 
and was placed before the Executive 
Council on 2-3 February, 1988 for 
approval. 

Hindi translation work was undertaken 
in the first week {\f December, 1987. 
CyclostyJing of Hindi version was 
completed hy 19th JUCluary, J'J88. 

DeJay statements were sent to the 
Minisuy twice on 15.12.87 and 
5.2.1988 respectivety. 



( e) the latest position of the 
annual accounts for file 
year 1985~~6. Whether 
these are beiDI PToctssed ' 
for auditing? If go, when 
these are expected to be 
laid on the Table of the 
House? 

II. The latest position of the 
Annual Report and Audiaed 
Accounts ef the lJRiwnitJ, 
for the year J't86-tI7~ WheIi, 
these are apected .., , _ 
placed before Padiame .. ? 

m. The remedial 'OIe88UteS taCIt 
or proposed tQ be taken to'. 
ensure laying of Annua. 
Reports and Aud~ 

A~counts of tbe University 
within the stipulated p«iod 
of 9 months from the close 
of the accoonrin« ,... in, 
future. 
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Annual Audited Accounts of the Uni-
versity ror1985-86 were laid before 

1.'61: Sabha on 8.5.87 and berore Rajya 
Sibil. on 12.5.87 respectively. 

The material for the Annual Report of 
the UniveJSity 1.986-&7 was onder 

'process and the translation: wor-t was 
in progress. The Annual Report was 
tikely to be submitted by April, 1988. 

'the Annual A udited Accounts of the 
University for 1986·87 have since 
been received from the University and 
ftecessary action was taken to lay 
them before the Parliament during its 
Budget Session. 

The University bas reporftdly devised 
various mechanisms for curtailing 
delays in the collection, compilation 
and prucelsing of requisite material 
for incorporation in the Annual 
Report and Accounts of the Univer-
sity due to be laid by December, 
1988. 

5.S. lhe matter was consid'ert'dby the Committee (>n Parers laid on the 
Table at their sitting held on 14 September, ]988. 

5 6. Tile Committee ... t .... WI*, of fteaf '4 ID6111bs In layDfg the 
• Annual Report of BM_. ""1' Ueiftrsity fOi' die' year 1985-86 octbrred 

mainly due to the fact that there " .. iaordillate'..., bt eompihltioll <Of' docu-
ments and a period of 1 DlODtbs " .. takea for pi .... , tile A_oal Reporf Wore 
the ExecatiYe CoudL 'Be COIDIaiUee also DOte tJaat ....... ' lepert f&r the 
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subJequeot year 1986-87 was laid berore ParliameDt with a delay of about n 
mouths. However, the A.oual Audited Ac:eOUDls of UDiversity for the year 
1986-87 were further delayed aod laid ou the Table of Lok Sabba only on 
21 AprU. 1918. The COllI'" ha." dille to time emphasized that both 
the ADD .... Report as also die a...... ~tsfor tile period should be laid 
on the Table si ........... ly. .All .......... be .... eto easure this. 

5.7. The Committee also desire that sillcere efforts should be made to 
ensure that the requisite doclUllellts are laid together on the Table of the House 
withiD the stipulated period of IIiIle IllOIltlls of tile close of the ac:couoting year. 



CllAPtER VI 

DELAY IN· LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE NATIONAL SEEDS CORPORATION 

LIMITED. NEW DELHI FOR THE YFAR ENDING 
31 MAY. 1987 

The Annual Report and Audited Accounts together with Reveiw of the 
National Seeds Corporation Limited. New Delhi for the year ending 31 May. 
1987 were laid on the Table of Lolc Sabha on 18 August, 1988. 

6.2. In terms of the recommendation of the Committee on Papers Laid 
on the Table made in paragraph 4.16 of their Second Report (Fifth Lolc 
Sabha), these documents were required to be laid on the Table of Lolc Sabha 
hy the end of February. 1988 i.e. within nine months of the close of the 
accounting year. Thus the period of delay involved in this case worked out 
to about 51 menths. 

6.3. In the delay statement, the reasons for delay in laying the Annual 
Report and Audited Accounts have been explained as under ;-

"The National Seeds Corporation Limited which is a company wholly 
owned and controlled by the Central Government is under the juris-
diction of Department of Agriculture and Co-operation of the Ministry 
of Agriculture. Its accounting year begins on 1st June of every year 
and ends on ,31st May of the succeeding year. The accounting year 
]986·87 of the National Seeds Corporation ended on 31st May. 1987 
and according to the aforesaid recommendations of the Committee on 
Papers Laid on the Table, the Company's Annual Report and audited 
accounts for the year should have been laid on the Tables of both 
Houses of Parliament by ;:9th February, 1988 but it has not been 
possible to do so. The reasons for the delay are as under ;-

The Annual General Meeting of the Corporation for approving 
the annual accounts for 1986-87 was convened on 15th February, 
1988. The Comments of the Comptroller and Auditor General of 
India on the accounts Of the Corporation were not available on that 
day. The accounts were finally approved on 20th April, 1988 in the 
Annual General Meeting. Since it was not possible for the Corpora-
tion to get their Annual Report for 1986-87 printed both in English 
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and Hindi for presenting it before Parliament by 29th February, 1988 
a request was made to the Lok Sabha Secretariat and Rajya Sabha 
Secretariat vide O.M. No. 7-2/88/SD-1 dated the 31st May, 1988 of 
the Department of Agriculture and Cooperation for extension of time 
upto 30th September, 1988 for laying the Annual Report and audited 
accounts cf the National Seeds Corporation for the year 1986-87 and 
the Government'.; review thereon, on the Tables of both the Houses of 
Parliament. The Annual Report and the audited accounts of National 
Seeds Corporation are noW being laid on the Tables of both the 
Houses. alongwith the delay statement. 

Delay Statement : 

1. Date on which the accounts were compiled 
by the Corporation. 

2. (a) Date on which Statutory Auditors were 
appointed. 

(b) Date on which accounts were handed 
over to them for Audit. 

3. Date On which the accounts were audited 
by the Statutory Auditors. 

4. Date on which accounts wen: referred to the 
Comptroller and Auditor General of India 
(Director of Auditor. Food). 

5. Date on which audit certificate were 
received from the Comptroller and Auditor 
General of India. 

6. Date on which the Annual General Meeting 
of the Corporation approved the accounts. 

7. Date on which the Annual Report was 
presented and approved by the General 
Meeting. 

8. Date of preparation of the report in Hindi. 

9. Date of submission of the report to the 
Ministry of Agriculture. 

Enalish version 
Hindi version 

Fabruary, 1988 

3.3.1987 

3.3.1927 

8.2.1988 

16.2.1988 

12.4.1988 

20.4.1988 

20.4. 1981S 

16.2.1988 

28.4.1988 
28.4.1988" 



6.4. The Ministry of Agricukure (Department of Agriculture and Coope-
r.atjon) wa, requested on 26 AUBust, 1988 to furnish information on certain 
points. The points Oft wlJich the -information was sought and replies of the: 
·Min·istry thereto received on 19 December, 1988 were as under :-

POINTS 
1. The dates whcn-

(a) C&AG was approached 
for appointment of 
Statutory Auditors. 

(b) The annual aceo.unts were 
compiled and were ready 
for being handed over to 
the Statutory Auditors for 

. atulitiftg. 

(c) the accounts were handed 
over to the Auditors. 

(d) the auditing of accounts 
commenced and the 
time taken in it. 

(e) queries, if any. raised by 
the Statutory AuditWllil 
Br.arv;a Auditors. 

REPLIES 

9.12.86. 

The Statutory/Branch Auditors started 
the routine audit of accounts in the 
month of June/July, 1987. Final 
A. nnual Accounts schedules were 
handed over to them immediately after 
~mpletion of routine audit. The 

dates of handing over of the Annual 
Accounts statements .differ from 
Regional Office to Regional Office. 

The audit of accounts commenced in 
the month of June/July, 1987. Branch 
Auditors completed the audit in the 
month of November, 1987 but the 
statutory auditors completed audit in 
tlaemooth of February, 1988. 

Branch Auditors of Eastern, Western 
and Southern Zone submitted reports 
raising certain queries but the Statutory 
Auditors have not given any report. 
Certain points were raid by them at 
the time of discussion. 
lSouthem Zone on 23.10.87 
Western Zone on 20.9.87. 3.10.87 and 

7.10.B7 
Eastern Zone on 9.10.87, 23.10.87 aod 

4.10.87). 



~f) queries of Hie Statutory 
AuditOls/~,ranch/ Auditors 
resolved. 

:1 
W the AlIditws fwmisbed 
~ Audit. Report to the, 

,',. com~. 

fit) Kle Miew report was pre-
n pared alld furnished to the 

Mirt~tr'y /r'}eplrrtment. 
'., m, DelaY 5tatem~ prepaRd 

and, funtjshcd te lite 
Mi.ietryJDepamnont. 

h. The latest position of the 
Annual Report and Audited 
~CffpUllts of the Com,any 

, for ~Jle year 1987-88. Whep. 
~ ar,c e»pected to be 
pla~c:d before P4rliament. 

lit. nte remediitt measures 
'fateen or proposed to be 
laken to ensure laying of 
Annual Report and Audited 
Accounts of the Company 
within the stipulated period 
of nine months from the 
close of the accounting year., 
in future. 
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The queries raised by the Statutory 
Auditors during the course of discus-
sion were resolved immediately. The 
Feports given by the Branch Auditors 
were replied to them by concerned 
Regional Offices of Eastern, Western cl 
Southern Zones on the following dates : 
Eastern Zone: 20.11.87, 27.11.87 & 

16.12.87 
Westel1l Zone: 3.11.81 & 20.1).8'7· 
Se4IIabem Zone: 30\N1.S7. 3.1 u,~ 

11. 11.87, 12.11.87, 
13:1f .87 .. &1. 12.'t7. 

Statutory Auditors, tianti&lre.<' finM 
report~, lS.2.se.. WoEE DIM. of CIDIIO ' 
"".ved oDvll.4..1i>'i. 

Review report was prepared by tlJe 
Mirtistty on 20'.7.81. 

6.S •. 19&!!.. 

The compiiatioD, CQllsoHQaUo~.IiII4.' 

audit of accounts for the year 1987-88 
is ~ pr,ggr.eu:" are lI!JIpecte. to 
be plaee& ""ttllio, St .... tt.J')' ,pen.a. 

the Corporation have giVen afixed. 
time sclledule, to all. Reli()fl~ OOia:a. 
for finalising the Annual; ~COtIII4 
and submitting the prescribed returns 
to Head Office. Statutory/Branch 
Auditors have also been requested for 
expediting the audit of accounts. 
Director of Audit (Food) is also 

requested for communicating the 
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comments of C&AG after handing 
over the accounts adopted by the 
Board of Directors at the earliest 
possible. Accounts & Finance Division 
at Head Office is also being suitably 
strengthened to expedite the finalisation 
of Annual Accounts of the Corpora-
tion for the year J 987-88. 

6.S. The matter was considered by the Committee on Papers Laid on 
the Table at their sitting held on 6 January. 1989. 

6.6. The Committee note that the aoooal report aod audited aceouats of 
the National Seeds Corporation Limited, New Delhi for the year ended 31 May, 
1987 w"re laid on the Table of the Lot Sabha after a delay of 5t months. The 
Committee are unhappy to note that the auditing of accounts which commellCetl 
in the month of June/July, 1987 was completed io the month of February, 1988. 
In this way, a long ",riod of 8 months was taken by Auditors in com,Jetillg the 
audit report. Thereafter, aoother period of about 2 months was takeD by 
the offtc:e of the C&AG, in issulog comments 00 the final audit report of the 
Statntory Auditors. The Committee do not wish to apportioo blame for delay 
in compllatioo and auditing of accounts on different ageades but recommeH 
that the entire time schedule for compilation and processing of accouats and 
audit report thereon should he carefully re"lewed to plug the loopholes, if aDY· 
The Committee are interested only in seeing that the documents are placed iD 
ParllalDent within the stipulated time. 

6.7. The Committee are cOllstrained to oltserve that the Ministry of 
Aaricultare who are admlols1rati"ely responsible for the affairs of the Corpo-
ratloo were in possessiou of the requirt'd documents on 28 April, 1988, but 
they failed to lay them 00 the Table of the House in the Budget Session, 1988, 
which commeDCed on 22 February and ended on 30 May, 1988. The ColUliHee 
cannot help expressiog their unhappiness over the casual manoer in which the 
Ministry had bandied tbis matter. Tbe Committee trust tbat the Ministry 
woold be watchful in future to .void recurreoce of sucb lapsell. 



CHAPTER vn 

DELAY IN ~.(YING ANNUAL REPORTS AND AUDITED 
AreOUNTS OF MIS BHARAT PROCESS AND MECHANICAL 

ENGINf!ERS LIMITEO lAND WEIGH BIRD (INDIA) LTD., 
CALCUTTA FOR THE YEAR 1986-87 

The Annual Reports and Audited Accounts of Mis Bharat Process and 
Mechanical Engineers Limited and Weigh bird (India) Limited, Calcutta 
(Sister, concerns) for the year, 1986-87 were laid on the !able of Lok Sabha 

, ori'2'September, 1988 a longwith it copy of 'Review' and delay statement. 
~"' ,. t , ! I l , 

1.'2. In terms of the reeo mmendation of the Comm ittee on Papers Laid 
'on tb~Table made in paragraph 4.16 of their Second Report (Fifth Lok 
satilla), these documents were required to be laid on the Table of Lok Sabha 
b,,31 Pece,mbec, 1987, j e· ,,<i,~lti:n 9 months of the close of the accounting 
y'~c. _ Thus, the pe,riod of delay involved in, the above case came to more 
JJlan;S mo~tlJs. 

:; ;7.3 In the delay statement, the reasons foc delay in laying the Annual 
Report 'and Audit~d Accounts Of the Companies have been explained as 
under:-" . ! 

"The Annual Genertd Meetings of both Bharat Process and Mecha-
nical Engineers Ltd. ,(BPMEL) and Weighbird (India) Ltd. (WIL), 
Calcutta, fot the firiancial year 1986-87, were held on December 
30,1987. However, the meetings had to be adjourned without 
adoption of Annual Accounts for the said year in view of the fact 
that audit of the a~coun~s could not be completed owing to strike 
by 'the workman and staff union. After the strike was called off 
tcwards 'the end of January, 1988" remaining fcrmalities in respect 
of audit of the accounts, both statutory and C&AG audit were got 
completed expeditiously, 

The Annuai (Jeneral Meetings were then held on 2nd April, 1988, 
and'6th June, 1988, 'for BPMEL and WILrespectively, in which the 
audited accounts were' adopted. Hence the delay in laying the 

. Annual Reports ~f tliese two companies before the House." 
.', , 
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7.4. In this connection, the Ministry of IndUltry (Department of Public 
Enterprises) were requested on B September, 1988 to furnish information on 
certain points. Information. so received, on 29 November. 1988 in reply to 
points, is as under :-

POINTS 

I. The dates when--

(a) C&AG was approached for 
appointment of Statutory 
Auditors : 

(b) Statutory Auditors were 
appointed by C&AG; 

(c) The annual aecounts were 
compiled and were ready 
for being handed over to 
the Statutory Auditors for 
auditing; 

(d) The accounts were handed 
over to the Auditors; 

(e) The auditing of Accounts 
commenced and the time 
taken in it ; 

(f) Queries of the Statutory 
Auditors resolved; 

(g) The auditors furnished final 
report to the Companies; 

(h) Annual Report and Audited 
Accounts were taken up 
for translation and printing 
and time taken in it ; 

aEPUES 

aPMEL WIL 

1.12.1986 30.12.1'86 

27.5.1987 
12.3. 1987l (r~~~. ountscouJd 

not be 
QO~ 
by &. 

19.9.1987 7.3.1988) u die 
Company did not have any ACCOUD-
tanto The earlier Accountant tWtleft 
the company in early J98(i ~.~ tho 
post could not be filJ,ed-up. F~!.. 
there was 47 days long strike). 

19.9.1987 14.3.1988 

Final Report cleared. on 
7.12.1987 30.3.19&8 

Total time for (e) to (g) is 
2 months II days 16 da)'~ 

Part Ale giVeD for ,PJlrt ./e given for 
priatina on ~riJltiog ,on 1.4._ 
8.1287 
AllbalaJ,u;e MC~II .~",nce Ale 
given on 4.4.88 givm on 7.6." 



(is ADnual reports and audited 
8CCOunls together with 
review and delay statement 
ww:re sent to the Ministry of 
Industry for laying on the 
Table of the House : 

ft. the reasons for holding 
ADmial General Meeting of 
Weiabbird {India} Ltd., 
tt'fer fudrdinately longer 
~Od of about 4 months 
ot tie end of the sttike. 

in. The latest position of the 
Annual Reports and Audited 
~ of tile Compan~ 
fortbe ~ar 1987-88. When 
the.ae are expected to be 
iI*ed befMe Parliament 7 

29.4.81 I. 7.88 
Total time for Total time for 
printing & laying printing and laying 
on the Table of 
the House 
- 25 days 

on tbe table of the 
House. 
- 24 days 

It may kindly be appreciated that 
Weigh bird India Ltd., is a subsidiary 
unit of BPMEL. Therefore, the reports 
of the two Companies have to be laid 
on the Table of the House together. 
Unfortunately, Annual Reports and 
Audited Accounts of WIL were received 
by the Department only on July 1,1988. 
Since the receipt of this report and 
their laying on the Table of the House, 
some time was lost in their processing 
and getting the Hindi translation done. 
Thereafter, the reports were processed 
with speed and laid on the Table of 
the House. 

Finalisation work on A/C was comp-
leted after strike was over and 
statutory audit commenced in March 
1988, CAG audit took 2 months 
thereafter. 

Accounts for 19J 7-88 are in final stages. 
These accounts were adopted. by the 
Board in the meeting held on 28th 
October, 1988 and have been submitted 
for CAG Audit. After CAG's approval, 
the accounts are to be again adopted 
by the Company's Board and there-
after formally adopted at the Com-
pany's A.G.M. This exercise takes 
about 10--12 weeks. 



IV. The remedial measures taken 
or proposed to be takcn to 
ensure laying of Annual 
Reports and A udiled 
Accounts of the Companies 
within the stipulated period 
of nine months from the close 
of the Accounting years, in 
future. 

The Company has been directed to 
take aU necessary steps to·· finalise; 
AnJual Accounts within the stipulated 
period of nine months. This is also 
being doselY· monitored by the 
Department. However, it is (now 
proposed to include the Annual 
Reports of the subsidiary Companies 
including BPMEL & WIL in the 
Annual Report of the Holding Com-
pany, BBUNL as per 619(A) ofthe 
Companies Act. II) 56, the compilation 
of which may take some more time. 

7.5. The mattcr was considered by the Committee on Papers Laid on 
the Table at their sitting held on 6 January, 1989. 

7.6. Tbe Committee regret to DOte tbat inspite of the close monitoriog by 
the Department of tbe Public Enterprises, the Annual Reports and Audited 
ACCOUDts of tbe Bbara. Process and MacbaDical EDgineers Limited and 
Weigbbird (JDdia) Ltd •• Calcutta for tbe year 1986-87 were laid on the Table 
Qf tbe House after a delay of more tbaD 8 mODtbs aDd tbese documeDts for the 
subsequeDt year 1987-88 wbicb ought to have beeD laid by 31 December. 1988 
are yet to be laid. The Committee a/so Dote from tbe information furai~ 
by tbe Department of Public EDterprises tbat tbe Weigbbird (India) Limited 
took about 11 montbs in compiliDg their accounts for' 1986~87 8S against 3 
mODths prescribed for the purpose. The Committee are not convinced with the 
justificatioD given by tbe Depllrt,meDt of Public Enterprises tbat the, COIIJpany 
did Dot bave aDY accountaDt as the earlier ODe bad!l~ft the CompaDJ iD early 
1986 and tbe post could DOt be filled up. It is also DOt clear bow .. 7 days 
strike resulted iD delay of more tbaD 8 montbs in finalising tbe Amlual Reports 
ud Audited Accounts. . ,; : 

• 7.7. The Committee are uobappy to observe t,hat lnewing t.IIJ well that 
tlte documents are required to be laid before PatHameat witbi. the pracribed 
time limit of 9 months timely steps were DOt takeD liy the Com,.., to.easnre 
that accouats were finalised well iD time. Tbe positiOD of i _mpillltioo of 
accouats of Burat Process aDd Medlanical EDgiDeers Limited for the year 
1986-87 was not better as they a150 took about 6 montbs in compilation of their 
accollDts. The Committee are constr~ined to observe tbat at DO stqe the 
companies aDd tbe Department of Pllblic Eaterprises seemed to baye made 
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Serious efforts to get the Anoual Reports aod Audited Accouts bali_ with 
expedition. 

7.S. Tbe Committee. tberefore, r~mmeod tbat the Department of Public 
Eaterprises sbould draw up a time schedule for completion of eacb stage viz. 
compilation of accounts, tbeir auditing, furnisbing of audit report, boldJDg of 
AGM, translatioD, printing and sending the docnmeDts to the DepartmeDt of 
Public Enterprises for layiDg on the Table of tbe House witbin the time preserlbed 
by tbe Committee in para 4.16 of tbeir 22nd Report (5th Lok Sabba). 

NEW DELHI; 
April, 1989 
Vaisakha 1911[8aka) 

NIRMALA KUMARI SHAKTAWAT, 
Chflirperson. 

Committee on Papers Laid on the Table 



SI. Reference 
( 

No. Para No. 
of the 
Report 

APPENDIX 

Summllry of Recommendations/Obsenlltions 

Summary of recommendations/ 
observations 

--- ------ ---
2 

J. 1.6 

2. 1.7 

3 

The Committee are concerned to note that the audited 
accounts and audit report of the National Federation of 
the Industrial Cooperatives Limited, New Delhi for the 
cooperative year 1982-83 were laid on the Table of Lok 
Sabha after a delay of about 44 months and the annual 
report of the Federation, which was required to be laid 
alongwith the audited accounts and audit report, was laid 
separately with a delay of about 7 months. The documents 
of the Federation for the cooperative years 1983-84, 1984-
85, 1985-86 and 1986-117 are yet to be finalised and laid on 
the Table of the House. The Committee are unhappy to 
note that there was delay almost at every stage of finalising 
the 'annual accounts and there has been delay in the matter, 
year -after year. The Committee get an impression that 
the Ministry of Industry have not taken any positive steps 
to rectify the position and the Federation has been allowed 
to go in its own way in complete disregard of the guidelines 
laid down by the Committee from time to time. 
The Committee regret to note that their earlier recommen-
dations contained in para 2. 16 of their 20th Report (7th 
Lok Sabha) do not seem to have been acted upon even 
though the Ministry had then assured that necessary 
remedial steps would be taken. The Committee reiterate 
their earlier recommendation and stress that all out efforts 
should be made to streamline the procedure followed in 
the Federation to ensure that the annual reports and 
audited accounts are placed together before Parliament 
within 9 months of the close of the accounting year, in 

__ f_u_tu_r~ ______________________ _ 
38 
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3. 1.8 

4. 1.9 

5. 2.5 

6. 2.6 

39 

3 

The Committee also urge upon the Ministry to involve 
themselves in the affairs of the Federation and draw up a 
realistic time schedule for completion of each stage of 
finalisation of annual reports and audited accounts in 
respect of . every year in arrears and monitor it at least at 
the level of Divisional Officer in the Ministry and see that 
the backlog is cleared without loss of further time. 
The Committee are unhappy to note that the audited 
accounts and audit report of the Federation for the year 
1982-83 were laid on the Table of Lok Sabha without being 
considered and adopted by the Annual General Meeting 
of the Federation. The; Committee feel that this was quite 
irregular and not in keeping with the norms and the 
established procedure. The Committee, therefore, suggest 
that the annual report and audited accounts of the Federa-
tion should invariably be got adopted by the Annual 
General Meeting before placing on the Table of the House, 
in order to avoid criticism at a later stage. 
The Committee are concerned to, note that the Annual 
Report and Audited Accounts of the Engineering Export 
Promotion Council. Calcutta for the Year 1985-86 were 
laid on the Table of Lok Sabha after a delay of about IIi 
months. These documents for the subsequent year 1986-87 
which were due for laying by 3,1 December, 1987, are yet 
to be laid. The position of the documents pertaining to 
the earlier years was no better as these were never laid on 
the Table of the House within the scheduled period of 9 
months of the close of the accounting year. 
In the delay statement laid on the Table alongwith the 
Annual Report and Audited Accounts of the Council for 
the year 1985-86. Ministry have not given fuJI details as 
to how the processing of accounts was delayed at diJferent 
stages such as compilation of accounts, appointment of 
Statutory Auditors. Auditing of accopnts. resolving of 
Audit queries, holdins of Annual General Meeting of the 
Council, translation/printing of the Annual Report and 
Audited Accounts etc. In the aba~ of these details, it 
is not possible to identify the stages where the delay actually 
took place and were remedial mesures ne¢ be taken. --------
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7. 

•• 

., . 

2 

2.7 

2.8 

40 

The Committee, therefore, recommend that in the 
statement of reasons for delay Government should 
invariably incorporate full details about delay at different 
stages of finalisation of Annual Report and Accounts to 
enable the Committee to pin-point the areas of delay and 
suggest remedial measures. 
The Committee also find from the additional information 
furnished by the Ministry of Commerce that the panel of 
Statutory Auditors was approved and conveyed to EEPC on 
30 January, 1986 but the appointment of the Statutory Audi-
tors was actually made after obtaining ratification of the 
Annual General Meeting of the Council held on 30 October, 
1986 i.e. after a lapse of 9 months. The annual accounts 
were compiled after appointment of auditors and these were 
handed over to Auditors only in December, 1986. There 
was thus avoidable delay in the appointment of auditors as 
also in compilation of accounts. The Committee, therefore, 
recommend that the Ministry of Commerce should take 
immediate steps to evolve some procedure in consultation 
with the Comptroller and Auditor General of India and 
tile Engineering Export Promotion Council to ensure that 
the, Statutory Auditors are appointed with utmost 
promptitude and compilation of annual accounts is not 
delayed. 
The Committee further find from the information furnished 
by the Ministry of Commerce that the Council took about 
II i months in compilation of the accounts as against 
3 months earlier prescribed by the Committee on Papers 
Laid for the purpose. Then the Statutory Auditors took 
about 3 months in auditing of those accounts. Thereafter, 
another period of 71 months was taken in placing the 
Annual Report and Audited Accounts before Annual 
General Meeting of the Council. The Committee are of 
the opinion that the Ministry of Commerce took no care 
to pursue the matter with the Council and allowed them 
to take their own time. The Committee have no doubt 
that had the Ministry followed up the matter with the 
Council, the things could have moved quickly and 
unnecessary delay avoided at many stages. The Committee 
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9. 3.6 

re. 3.7 

n. 4.6 

41 

3 

desire fhat the Ministry of Commerce should nominate 
some senior officer in the Ministry to oversee this particuiar 
item of work in the Council with a view to ensure that in 
f .... e the requit-ed documents are placed before Parliamelll 
within 9 months of the close of the accounting year. 

The Committee note that the delay of about 101 months 
in laying the Annual Report and Audited Accounts of the 
University of Delhi for the year 1985-86 occurred mainly 
on account oflong time taken by the University in compila-
tion of accounts and getting the documents translated in 
Hindi. The Committee note with sati&faction that there 
was not much of delay in laying in Parliament the Annual 
Report and Audited Accounts of the University for the 
year 1986-87. 

'!be Committee recommend tIlat 'the Ministry of Human 
ttesource Development (Department 'of Education) should 
in consultation with the University of Delhi draw up a 
time bound pro.,amme for completion .of differeRt stage of 
tile Annual Report5 and Audited MCDUlltS. Senior officers 
in tbe MiRi&t~.nd tile University should be made 
responsible to ensure that the documeots are completed in 
all ftS~s and placed befcre Parliament within the stipUla-
ted poriDd of 9 months from the close of the accounting 
rOM'. Tile CosmiUee would like to be apprised of the 
action taken in the matter. 

The ColDmittee note that the Audited Accounts of the 
North-Eastern Hill University, Shillong for the year 1985 86 
were laid on the Table of Lok 8abha after a delay of II 
months and these documents for the subsequent year 1986-
87 are still to be laid. The Annual Report and 'Review' 
were also not laid alongwith the Anflual '\ccounts for the 
year 1985-86. From the informadon furnished by the 
MiDistry of Human Resource Deve:opment (Department Gi 
Bd~~ the Committee find that the delay occurred at 
die .... aliCompilation of Account, and their aUditing. It'" laeeo further stated that A{llluaJ Report and 'Review' 
could not be laid alongwith the Annum Accounts as the 
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Univeristy comprised of 5 different campuses located in 
far flung areas of three separate states of the region which 
resulted in delay in collecting returns from these Centres. 

The Committee recommend that the relevant documents 
should always be laid in time and in order to comply with 
the requirement of the Ministry concerned should draw up 
a time schedule for each stage i.e. compilation of Annual 
Accounts, their auditing. submission of audit report by 
Auditors, convening of appropriate authority for adoption 
of the documents, translatoin, printing and laying of 
Annual reports and Audited ACl:ounts of the University on 
the Table of the House. The Committee are also of the 
view that all the relevant documents i.e. Annual Report, 
Audited Accounts, 'Review' should invariably be laid 
together. The Committee· also desire that the Ministry in 
consultftion with the University should streamline the 
procedure and ensure that the documents are laid before 
Parliament in time in future. 

13. '.6 The Committee find that delay of about 14 months in 
laying the Annual Report of Banaras Hindu University for 
the year 1985-86 occurred mainly due to the fact that there 
was 'inordinate delay in compilation of documents and • 
period of 2 months was taken for placing the Annual 
Report before the Executive Council. The Committee also 
note that the annual report for the subsequent year 1986-S7 
was laid before Parliament with a delay of about 71 months. 
However, the Annual Audited Account~ of the University 
for the year 1986-87 were furt~er .delayed and laid on the 
Table of Lok Sabha only' on 21 April, 1988. The 
Committee have from time to time emphasized that both 
the Annual Report as also the audited accounts for the 
p.:riod should be laid on the Table simultaneously. All 
efforts should be made to ensure this. 

14. S.7 The Committee also desire that sincere efforts should be 
made to ensure that the requisite documents are laid 
together on the Table of the House within the stipulated 
period of nine months of the close of the accounting year. 

~~--,~,_~.~.--~ .. ~,~~~--~-
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The Committee note that the annual report and audited 
accounts of the National Seeds Corporation Limited. New 
Delhi for the year ended 31 May, 1987 were laid on the 
Table of Lok Sabha after a delay of 51 months. The 
Committee are unhappy to note that the aUditing of 
accounts which commenced in the month of June/July, 1987 
was compl6ted· in the month of February, 1988. In this 
way, a lorig period of 8 months was taken by the Auditors 
in completing the audit report. Thereafter, another period 
of about 2 months was taken by the office of the C&AO, 
in issuing comments on the final audit report of the 
Statutory Auditors. The Committee do not wish to 
apportion blame for delay in compilation and auditing of 
accounts on different agencies but recommend that the 
entire time schedule for compilatioo ·and processing of 
accounts and audit report thereon should be carefully 
reviewed to plug the loopholes,if any. The Committee 
are interested only in seeing that tbe documents are placed 
in Parliament within the stipulated time, 

The Committee are constrained to observe that the 
Ministry of Agriculture who are administratively responsi-
ble for the affairs of the Corporation were in possession of 
the required documents on 2. April, 1988, but they failed 
to lay them on the Table of· the House in the Budget 
Session, 1988, which commenced on 22 February and ended 
on 30 May, 1988. The Committee cannot hele expressing 
their unhappiness over the casual manner in which the 
Ministry had handled t,hismatter .. The Committee trust 
that the Ministry· would be watchful in future to avoid 
recurrence of such lapses. 

The Committee. regret to note tkat iospite of the close 
monitoring by the Department qf the ,Public Enterprises. 
the Annual Reports and Audited A~unts of the Bhar"t 
Process and Mechanical EnJP,oeers Limited and Weigbbird 
(India) Ltd., Calcutta for the year 19861'87 were Jaid on the 
Table of the House after a delay of more than 8 months 
and these documents for the subsequent year 1987-88 which -
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ought to bavebeen laid by 31 December. 1981 are yet to 
be laid. The Committee also Dote from the information 
furni$hed by tbe Department of Public Enterprises that tbe 
Weigbbird (India) Limited took about II months in com-
piling their accounts for 1986· ~ 7 as against 3 months 
prescribed for the purpose. The Committee are not 
convinced with the ju~tification given by the Department 
of Public Enterprises that the Company did not have any 
accountant as the earlier one had left the Company in early 
)986 and the post could not be filled up. It is also not 
clear how 47 days strike usulted in delay of more than 8 
MQJlths in finalising the Annual Reports and Audited 
Accounts. 

The,Commitke are uohappy w.obaerve that knowing fully 
,well dud the document. aR required to be laid before 
Parliament 1rIitbin ClIe pt'CIia'jbod time limit of 9 months 
timely IIlepII wePC tateo by tbeCompany to ensure that 
aecotlnHW8I'C fioa~ .welt in time. The position of 
compilation of accounts of Bharat Process and Mechanical 
Enpneera Limited for the year 19~6-a7 was not better as 
they dio took about 6 months in compilation of their 
>tCcount&. The Committee are constrained to observe that 
at no stqe ibeoompanies IUld the Department of Public 
Enterpriaea ~ to have made serious efforts to get the 
Annual Reports and Audited Aa:oUDts finalised with 
Upedj&jOR. 

The Committee, therefore. recommend tbat the Department 
of Public Enterprises should draw up a time schedule for 
completion of each 1Itqe viz. 1:ompilation of accounts, 
their audit in!!, furnishing of audit report, holding of AGM 
translation, printing and sending the documents to the 
Department of Public Enterprises for laying on the Table 
of tbe House within tbe time prescribed by the Committee 
in para 4.16 oftbeir ~1nd Report (5tb lok Sabha) 

------------------
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